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(31) . Mr K Ramakumar for the applicant,

Mrs Sumathi Dandapani for the respondents

When the matter taken up to-day for final
hearing it was submitted by the learned couns el of
respondent that the plea that the applicant was ..
entitled for 10 days jointJtlme was con81dered/and
in respect of 9 days aalary will be given to the
applicant and the ‘remaining 1 day will be added to
his leave account., It is also 8ubmitted by the
counsel oF respondent that this will be complied
within a period of tuwo ueeks. In this view of the
matter, 6 the learned counsel of applicant submits that
nothxng remains to be considered and accordingly

the application is closed.
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